
 

 

 

 

Bare Acts & Rules 

Free Downloadable Formats 
 

 

 

 

 

 

Hello Good People ! 

LaLas 



Bengal Act V of 1920 

[THE BENGAL ALLUVIAL LANDS ACT, 1920.11 

A~IENDED . . Bcn. ACL V of 1935. 
- 

(a] Thc Govcrnmcn~ or Indin 

(Adap~a'ion or Indian 

Laws) Ordcr, 1937. 

(b) The Indian Independence 

(Adapwdon of Bengal and 

Punjab ACE) Order, 1938. 

(c) The Adaph~ion of Laws 

Order, 1950. 

[13fh October, 1920.1 

At1 ACI lo prevetrr disprrtes corlcen~i~zg the possessiotz of cermin larids 

iri Bct~gul gnitrerl by alluuiorl, or 1?). derelicriot~ of n river or rlie sea. 

WHEREAS i~ is cxpcdicnl 10 make provision for the prevention of 

dispures concerning rhc possession of ccrlain lands in Bengal gained by 

alluvion, or by dcrclic~ion of n river or  he sea; 

ANII \vHEnmS the previous sanclion of the Govcmor Gcncral has bccn 

5 :u~d 6 ob~ained, under section 79, sub-seclion (2), or rhc Governmenr o l  India 
Gcn, v. c, 
h I .  

Act, 1915, to the passing of this Acl; 

It is hcrcby cnaclcd as follows:- 

1. ( 1 ) This Act may be callcd thc Bcngal Alluvial Lands Acr, 1920. Shon iille 
aid cxtcnl. 

(2) 11 extends ro thc wholc or ?[lVes~ Bcngal]. 

- .  - 

2. In this Acr, unlcss lhcrc is anything repugnanl in the subject or Defini~ions. . . . 

. . 
conlcx1.- 

(a) "alluvial land" means land which is gained froin a river or 
ncn. R C ~ .  XI the sea in any ofthc ways referred lo in the Bengal Alluvion . . 

rrf 1815. 
. - . ,  

I S  oi I s-17. and Diluvion Rcgulalion, 1 825?, the Bengal Alluvion and 
IICI>. ACT 11' 
nf l XhS. 

Diluvion Acl, 1847', or rhc Bengal Alluvion (Amendment) 

ACI, 1868, and includes rcfoi-malions iri sirrr; and 

(b) "Collcclor" mcans [he Collector O F  a district or a sub- 
divisional officcr or any orher officer not below the rank 

ol'a Depu~y ColIcctor cxcrcising the powers of a Magismile 

'For S~a~c~ncnto~ObjeclsmdRmons.~eerhe Cnlcurrn Grcerft or 1920, PI. 1V. pagc 15: 
and Tor Proceedings in Council. w e  i6i.d. PI. IVA, pages 155- 157, and page 196 and 
p a y s  798-500 and p q c s  915-942. 

-Thc words within squaw bnckcrs weresubsri~u~rd forrheword "Bengnl" by p a n ~ n p h  
(1) or Aniclc 3 of rhc Indian independence (Adapralion of Bengal and Punjah Acls) Ordcr. 
19-18. 

'Thc Rcgulalion and thc Act wcw rcpa l rd  by lhc WCSI Bengd L.md Rcrorn~s Acr. 1955 
OVtsl Ben. Aci X of 1956). 
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of thc firs1 class appointed by [he ' [Stae Govcrnmcn~l, to 

discharge any of rhe [unctions of n Collcctor under lhis Act. 

lJoivtr or 
Collcclor to 

3. ( 1) Nnlwilhstanding anything conrained in thu Bcngnl Alluvion B t n .  R ~ F .  
XI of 1825. 

i111i1ch and Diluvion Regulalion, 1825. ~ h c  Bengal Alluvion and Diluvion Act, lX or 1847, 
:~llovial l a ~ ~ d .  

1847, or   he Bengal Alluvion (Amendmen[) Act, 1868, [he Collec~or. if hc Ben, Acl IV 
or 1818. 

is crcdibly inromied t h a ~  a dispulc likely lo causc a brcilch of the peace 

cxists or i s  likely to arisc, in regard to any aIluvi31 land which i n  his 

opinion has rcccntly Fom~ed, may, artcr making an ordcr in wriling, 

starin2 thc grounds therefor, in thc interes~ of public ordcr. nmch such 

land, and may demarca~e ir with boundary pillars. 

?(la) Whcre sudl land is si~uarcd within ~ h c  limits of  more than one 

dis~rict. or it is d o ~ b ~ i u l  within thelimirs of which dis~ricl or dis~ricts such 

land is situared any ColIcclor who considers thal any parlion of such land 

i s  situaled within [he limits of his diswicr may, ahtr recording his rcnsons 

lhcrcror. attach [he whole of such land. If, a l ~ c r  altachmen~, sucli I;md or 

any  ponion thcrcoi is Found to be situaled within any orhcr dislrici clr is 

transierrcd ro anotherdisdct, thc ilr~achrnent shallconrinue to be valid but 

rhcCollcctor whoattachcd rhe land may eirhcr ~ransfer~tlie case, in rcspccl 

of thc whole or any porlion of the attachcd lnnd, for disposal lo thu 

Collector ofany such orhcrdistrictormay himsclf continue h e  procecdings' 

under the provisions of this ACL. The Collector to whom a case is 

rransferrcd for disposal undcr this sub-seclion shall be deemed, for (he 

purposes of this Acl, to have altached lhc land under this section. 

( 2 )  When lhc Collcctor atlaches any alluvial land undcr sub-section 

( 1 )  >[or sub-scclion ( I a)l, he may himself managc such land during [be . . , . 

, . 

period o r  attachmenl. or may. i f  he thinks f i t ,  appoint ii receiver thereof, . . 

ivl~o. sub j e c ~  lo thc conrrol of the ColIcclor, shall have all such pclwers 

conferrable on a rccciver appointed under the Codc of Civil Procedure. A C ~  v or 
1908. 1908, as lnny bc given to him by the Coilecror: 

Provided h a t  neither the Collcclor nor dlc rccciver shall make a 

sctrlcmcnt or resctllcn~en~of any land '[for a period exceeding one year nor 

shall lu charge any salonri for such seltlemenr or re-set~lemenrl. 

'The words "Provincial Covcrn~tien~" wcrc originally subsrirurrd For rhc w d s  "Local 
Govcmrncnt" by pangnph 4(1) olthc Goccrnmtal or India (Adapraiion o f  Indian h w s )  
Ordcr, 1937. and thcrcaBcr thc word "Sla~c" wat subsliruled for rhc word "Provincial" by 
pangraph 4(1) or I h t  Ad~ptarion of Laws Order, 1950. 

'Sub-seclion ( 13) was inscried by s. 2( I ) ohhe Bmgd Alluvial Lands (Amcndrncnr) Acr . 
1934 (Ucn. ACI V of 1935), 

'Thc \vords, bmckcts. liguw d lc~tcr wilhin square bnckc~c  wrst insrrled by s, 2(1)(1), 
ihid. 

'Thcicords wilhin squarc bnckrtswrrr:subs~iiutcd for rlhervords "for a ~ r i o d c x c r e d i n ~  
L I ~ C  ytars'' by S. 2(2)(ii), ibid. 
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t is l  or '4A. ( I )  When rhc Collector has anachcd any alluvial land under 
clai~llants. 

a sccrion 3, hc stiall as soot1 as possiblc issuc n noticc i n  thc prescribcd 

n~anncrcdliny upon all pcrsom claiming rirle 10 any par1 of such land ta 

file statements specirying rhcir cIaims and [he grounds thereof, and ~ h c  

name and jurisdiction nunlbcr o l  the villagc and /arr:i number of thc estarc 

10 whlch they allcgz ihat the land appcrlnins. 

If any or [he aforesaid claininnrs is not a proprietor of such esrarc, he 

shall nlso inenlion in rl~e slnrenlent [he nilme of the landlord under whom 

he hdrh the Innd, the area and thc renl o f  lis lcnancy and sucll urltcr 

paniculars as may bc nccessary to clucidatc his claim. 

If thc land is includcd in a map as prepmd or a rccord-or-rights as 

finally published under Chapter X of the Bengal Tenancy Act, 1885, the vr11 of 1~8s.  
claimanr shall also mcotion ~ h c  parriculars of thc il-llariu~lr and plat 

numbers nccessary to idcntify thc land in [he map or rccord-or-righrs. 

(2) On receipr oFa stnterncdt of claim reicrred 10 in sub-scction ( I )  

 he Collcc~or shall examine thc claim and call for such TUI ~ l ~ e r  pmiculars, 

if any, as he consders necessary, and shall, if he is sa~isfied lhal dlc claim 

is botmfide, enlcr \he name of the clain~an~ in rhe lisl of claimants. The 

Col lector may excIude horn rhcsnid lisr  he name ofany claiman1 who fails 

iu supply any ofthc requircd p~m~culars.  llany part of rhc alrachcd land is 

claimed '[hy any Government], tbc Collcc~or shill1 ?[include rhal 

Governmcnc] in the said list of claimants. 

(3) An applicnlion rnr inclusion in the lisl of claimants by n person 

with whom any of the land has bccn seltlcd or rcsculed during thc period 

of attachn~ent shall not be considcrcd unlcss i t  allcges a rille indepcndent 
or such settlement or rcsetrlcmcnt. 

!~<rcrrcncc 
I -- , 0 Clcll 5. ( I )  Wllen the survey and map referred lo in secrion 4 ,  sub- 

CO~III. secricln ( I). have been completed  he Collector shalI as soon as possiblc 

pass an ordcr inaking a rcfcrencc ro h e  principal Civil Cnurr of original 

jurisdicrion in  [he dislricr for a decision as lo wh31 person has a titlc lo I112 

land, "[and shall include in the order thc list of claimaols referrcd to in 

seelion 4A and shall saw- 

(a) whether any land clninled by nny such claimant hns been 

identified as bcing included in the Innd which is thc subjecl 

of thc reference, 

'SccrionJA w a  insrrlcd hy F 3 nT tk Elcngal Alluvinl h n d s  (Arnendmcnr] ACL 1934 
[Bc?. Act V oC 1935) 

-The words xvirhin squur: bmckcls wcrc subs~ilulcd Tor thc words ,'by Govmmmml" by 
p m .  3 and Sch. IV lo llic Govcrnmen~ OF Indin [Adaprarion orIndivl L a w s )  Order. 1937. 

'Tlic~vurds ~vilhinsquax bnckels ~vcwsubsrirutcd ror!hc words "icr:ludeGot'cm~nenr". 
li?i/I. 

'The words, b~;iur;cl.c, lelrun and figuzs wilhln squm bnckefs wcre subs~itutcd Torthc 
original words by s. 4(1) of the Bcngal Alluvial Lands [Arncndllicnl) ACI. 1931 (Ucn. 
Act V 01 1915). 
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(b) the cosrs incurred undcr seclion 3, sccrion 1, sub-scction ( I ) .  
scction 4A. sub-scclion ( I ) ,  and the cost oiprcparalion of rhc 
reFerencc madc under this sub-seclion. 

(c) the valuc nF the land. and 
(d) rhc nonies of any pcrsons who have filed srarcments of claim 

under section 4Aand tvhosc names arcno~included in rhc list 
of claimanls.] 

'In thc case of any land referrcd ro in section 3, sub-section (la) ,  [he 

rcrcrcnce sliall bc made to lllr principal CiviI Court of original jurisdiction 

in the dislrict i n  which, in the opinion oi rhe  Collcctor, the inajor porlion 

or [he artachcd land is si~uatcd. . 
!( la) Tn making such referencc thc Collector shnll advance r11c court- 

l . rccs payable undcr the Courl-fecs Acl, 1870. an a plain1 in 3 suil for 
de~erminntion of titIe to land and such process-fees as may be rcquircd Tor 

scrvice of noliccs on the partit< to the refcrcnce. The Collcctor may make 
such advance from thc balance of thc rcccip~s at credit in  his accounu of 
thcartachcd land,or. ifthisis nolpracricablz, may illany timerecovcrsuch 

advance or any pan thereof from such balancc. 
(2) On receipt o f a  rcfcrcnce madc under sub-scction ( 1  ), the principal 

Civil Courr of rhe district may either proceed to dctcrrnine the matter or 

may LransFer ~ h c  malrer for dctcminarion to any olller Civil Courl 
subordinntc ro such Court competent lo rry or disposc or a suil for the 
dctcrmination of tille to [he land. 

Thc said Cnurt shall issuc notices '[lo 311 the persons mentioned in rth: 
lisr of cloirnanls rercrrcd to in seclion 4A] lo appear and file slatements of 
rhcir respeccivc claims. 'l[No other person shall be made a party to the 

referencc unless \he said Coun is satisfied thar for somc rcaon not due lo 
wilrul dcfaultornegligcnce on LIE part of suchpcrson he wasunablc to Iilc 

a sla!cment of claim referred lo in scction 4A. sub-scclion ( I ) ,  in duc lime 

or thal ihe Collcc~or has without sufticienl rcason held [hat such person's 

claim rvas not bo)rofide. A person pleading ignorance of tlw issuc of the 
nolice undcr I ha\ sub-seaion shall no\ bc made a p m y  to the reference 

unless hc proves lo rhc satisfacuon of !he said Cuurl [ha[ he had no 

knowledge [ha1 thc [and had bccn attached.] The said Court shall also 

detcrminc which of rhc claimants tlas the right 10 bcgin a1 the hearing oP 

[he referencc. 

(3) Save 3s otherwise provided in this Act, a rcfcrence made undcr 
ACI 1' or suh-section ( I ) ,  shnll be deemcd robe a suit Torall [he purposes oCthc Code 
IYUS. of Civil Procedure, 1908, and every dccision by a Civil Coun undcr sub- 

scci~nn (2), shall bc deelued to bc n decree within 1t1e \]leaning orrhat Code 

and appealable as such. 

'This pmgmph r v z  addrld by s. 4(1) of lhc B e d ~ a l  Alluvial Lands (Arncndn~n~) Act. 
I934 (Bcn. Act V of 1935). 

'Suh-sccrion ( la )  w a ~  inscrtrd by s. 4 3 ) .  ibid. 
'Thc words, ligurc and Irl~cr ru~lbin s q u m  b n c k c ~ f  wrrz subsrirurcd for the origind 

rvords hy s. 3{4)(i), ilrid, 
'Thcwords, figures, lc~rcrandbncke~s ~vi\hinsquwe hnckciswvrt inwnrd by s.4[4)(ii), 

hid. 
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'(4) Thc said C o u r ~  shall decidc ro whom and in what proportions rhc 

ncr rcccipts, i f  any, from [he Iand during allachmcnt shall be paid. The net 

rccciprs shall be calcula[ed by deducling from the gross receiprs the c o s ~ s  

incurrcd under sec~ion 3, section 4, sub-seclion (11, section 4A, sub- 
scc~ion ( I ) ,  and the costs incurred by ~hecolleclor in the proceedingsunder 

ibis section including h e  cost of preparalion of the reference made under 

sub-section ( I ) .  

'(5) The said Court shall nlsodccidc by whom and in what proportinns 
the cos~s  incurrcd undcr sccrion 3, sccrion 4, sub-scc~ion ( I ) ,  scction 4A. 

sub-scctjon ( I ) ,  and the costs incurred by  he Colleclor and by [be olher 
parties in the pr~ceedingsundcr this scction including hecos~ofprepararion 

of  rhc rcrcrcncc mndc undcr sub-scction ( I ) ,  arc payablc. 

' (6)  l f  thc cosu rcfcrrcd 10 in sub-scc~ion (4) cxcccd ~ h c  goss rccciprs 

the Court shnll dccidc by whom and in what proporlions ~hcmoun~orsuch 

cxccss shall be payable, and such amount shall bc rccovcrablc by [he 

Collccror, in accordance wilh the decision of thc Coufl, rrom rllc pcrsons 

liable, as arrears nf a public demand. 

'(7) Thc person entitled LO rhc n c ~  rcccipts may apply ro [he Coun For 
[be recovery from the persons liable of any arnounl dcduclcd from the 
gross rccciprs in excess of lhc amount, so deducted, for which he is hin~self 

liable. IF2[die Governrnenl] are enrillcd lo thc ncL rccc ip~  or 10 ilny pilrI 

thereol the Colleclor may recover as arrears of a public demand any 

amounL due to ?[the Government] or may apply to [he Court for the 
rccovcry of the same. 

'(8) Arcrcrcncc rnadc undcr sub-scction (1 )shall not bc dismissed for 
default but [he said Court shnll decidc thc samc arrcr laking rhc cvidcncc 

of such of [he claimants menlioned by the ColIecror in rhe order of 
rclcrence or added by the Court under section 5, sub-secdon (2), as it may 
rhin k ncccssary. 

Tikiny 6. Whenever r he Coun makes an order under scclion 5, sub-section 
I ~ ~ ~ I O I I  

otlanll by (2), il shall ccr~iry to thc Collcclor its decision, and the Collector shall 
~ r s o n  thereupon pur the pcrson sratcd in such ordcr to be cntirled ro the land in 
cnrirkd lu i l .  

possession [hereof. 

CUSI~.  7. ( I )  Every order under seclion 3, sub-secrion (3), shall srale the 

amount OF -'[cosls incurred under section 3, section 4, sub-section ( l ) ,  

sccrion 4A, sub-section (I), and [he cosl of preparation of lhe reference to 

]Sub-secrions (4) ro (8) wen: substituld for h c  original sub-sccrion (1) by s. 4(5) ofthe 
Bcngill Alluvial Lands (Arnsndmcnl) Acr, 1934 (Bcn. Acl V of 1935). 

'Tllc wordr "the Crown" rvere originally subsrirured for thc word "Covcmmcnr" by 
pan. 3 and Sch. 1V ~othcGovcrnn~ntorlndia(Adap~ation orIndian L.aws)Ordcr. 1937. and 
thcmaftcr thc word "Government" wassuhs~iruled for the word "Cmrvn" by p m g n p h  (AI(1) 
or lhr  Adaptation o f  Liws Ordcr, 1950. 

'Thc words, figum, letter md brackelr wi~hin square bnckcts IVCK subsiiluicd far the 
words. figurns and brackets "cosls incurred undcrscction 3 and scciion 4 ,  sub-sccrion ( I ) ,  i f  
any," hy s. 5 uflhe Bmpl Alluvinl L n d s  (Amndrncnr) Act. 193-1 (Bc~i. Act V of 1'335). 
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bcmadc under scclion 5, sub-section (I), if any,] and by what persons and - 
" 

in whnl proponions they are to be paid, and such cosrs shall be rccovcrablc 
as arrears of a public demand. 

(2) Any pcrson agains~ whom an order has been made wirh rcgnrd lo 

such cosrs, may, within one month of the date of  such ordcr, prcfcr an 

appeal LO lhe Commissioner in respect of such cosls. 

8. Tl~c '[State Government] may, subject to the condi~ion oTprcvious Rulcs. 

publication by notifica~ion in rhe 2[0flcial Gazette]. makc rulcs- 
(1) lo rcguIatc thc procedure to he followed by thc Collcc~or in 

artaching any alluvial land undcr scction 3; 
(2) 10 regulorc lhc proccdurc io be followed by [he Collcc~or or 

rcccivcr in thc management of such land during rhc pcriod of 

auachmcnl: 
(3) to regulate thc proccdurc to bc followed by thc Cnllcclor in 

demarcating, surveying and preparing a map of, any alluvial 
land; 

'(3a) to regulare the proccdurc lo be followed by [he Collcclor i n  
distri buting thc ncl rcceip~s from atlachcd land, when [he 
ntrachmcnt is cancelled under scction 3, sub-seclion (3), and 
wlwn the Civil Court passcs a dccrcc under secrion 5; 

'(3b) to regulate rhe issuc or  notices prescribed undcr scclion 3, 

sub-szction (4). or under secrion 4A. sub-section (1); 
(4) loregulate the proccdurclo be folIowed in making arererence 

to [he Court undcr scc~ion 5, su b-section ( 1 ): 

(6) to regula~e the manner or making over possession of alluvial 

land under secrion 6; .'* 
76a) to provide for the crca~ion of an Alluviol Lunds Dispure Fund 

in any district and thc adminis~mrion of the same; and 

(7) generally to carry our he purposes or this Act. 

9. No suit or othcr lcgal proceedings shall lie againa rhc Collec~or, Indcmnily. 

or any person acting undcr his direclion, Ibr any act done rrr ordcred lo bc 
done in good faith undcr this ACI. 

10. When the Cnllectorhas attacbzd any alluvial land undcr section 3, 
2 1 ~ 1  v of no proceedings undcr sccrion 145 of  t hc Code of Cri rninnl Procedure, 
1898. 1 89S6, shall hc institulcd in any Court in rcspect of thesamc land, or orany 

pan thcrcot and any such pr&ecdings already commenced and pcnding 
in any such Courl shall be staycd. 

'Scc roor-no~e I on p ~ g c  10, U I I ~ P .  

:Thc\vords wirhin squm bnckcts werzsubsritutcd for [he words "Cnk~rrt(r G(1:fllc" by 
p a y f p p h  -I([) of thc Covernmenr or India (Adnp~a~ion of Indian Laws) Ordcr. 1937. 

- Cl3ujt~ (3a)md(3b)1verr:inserlcd bys.6(1)oFrhr:RcngalAlluvialLands(Ammdm~nl) 
Act. 1934 (Ben. AFI V 01 1935). 

'The origind clausc (5) was o~ni~tcd by s. 6(2) .  ibitl. 

'Thc word "md" w.u omir1ed by s. 6(3), and clausc (6a) was insencd by s. h(4). ;.bid. 
"Cnrn now ~ h r  cntle or Criminal Procedure. 1973 (Acl 1 r ~ f  19741. 

Bar to 
inslilulion or 
prncccdings 
undcr 
section 135 
of rhc Codc 
of Criminal 
Pmccdurc. 
I U9B. 


